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touroamentl aDd women sports champion-
sbips ""pccdvol, at block. dietrict and I.ate 
Jovel.. Under tho .cheme of Spera Talent 
Seafch Scholarships. scbol.rablps are 
awarded to YOUDg' boys and alrls at acbool 
wilh an aptitude for sportl to develop tach 
taleDt and to eDible them to have nutritious 
diet. 

(e) and (d). Oovern~Dt have already 
Incaased tbe number of scholarships from 
400 to 1200 at National Jevel and from 800 
to 2O~5 at State level under its scheme of 
Sports Talent Search Scbolarsbips. The 
bendlt of increased number of scholarships 
i. allo available to tbe sportsmen and 
sp')rts"women belonaiol to the rural areas. 

M,lore Ran".,. Work.hop 

5298. SHRI V.S. KRISHNA lYER 
Will tbe M init.tcr of RAILWAYS be pleased 
to atate : 

Ca) whether there is any proposal to 
convetC M)'sore Radway Workshop into a 
production u'1it; and 

(b) if 50. tbe details 1hereof? 

THE MINISrER OF STATE OF THB 
MINISTRY OP RAILWAYS (SHRI 
MAOHAVRAO SCINDIA) : <a) No. Sir. 

(b) noes not arise. 

Procedure re~.rdID~ Admi.slolt to 
Kt'odrl,. VidJaJaY.I 

5209. SHRI SANTOSH KUMAR 
S1NGH: \Vill the Minister of HUMAN 
RESOURCE DEVEr.OPMENT be pleased 
to .tate- : 

(8) (he procC'dure beinl followtd by 
KendriY8 Vidyalayas for admission 10 
Class-l and whether Government propose to 
make any change in the existing procedure; 
and 

(b) whether any quota has been fixed 
for ~femberl or Parliament fOf spoDsorina 
admissk.n C.~C8 to Kendriya Vidyalayas aad 
if 80, the details in tbis re"ard and if not, 
'he re1'80nS therefor '1 

THB MINISTER OF STA~ IN TH13 

DEPARTMENTS OF EDUCA1'ION AND 
CULTURE IN THE MINJSTIlY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAUl) : (a) Ad. 
missions to Cla .. -l in Kendriya Vidyalayaa 
are made in abe beainning of tbe academic 
session each year 8S per priorities aiven in 
tbe Statement liven below. Some admissions 
are also made OD the basis of special 
dispensation powers. However. it is Intended 
to stop such discretiooery admissiODs. 

(b) NOt Sir. The Scheme of Kendriya 
Vidyalayas is intend~d to cater to tt. 
educational needs of tbe Children or 
transf~rable Central Government/Central 
Public Sector Undertakings employee •• 
Therefore. the question of bavina a quota in 
admiasioDS for 8DY otber category docs not 
arise. 

Slalem~Dt 

Prior/II,s /0' Admi$liOll In K~nd"lya 
J?ld)'alaya8 

I. Kendriya Vidyalaya in Defence and 
Civil Sectors: 

(i) Children of transferable Central 
Government employees includiq 
De(enc~/CRPF/BSF Personnel in 
uniform and enlptO) ees of All India 
Services, and Indian Foreign 
Service. 

Oi) Children of transrerable employee. 
or autonom()us bodies and Publio 
Sector undertakings fuBy finaDced 
by Central Government. 

(iii) Children or Don-transferable Central 
Government employee, inc1udio. 
D("fcn~/cRrF /BSF Personnel. 

(iv) Children of other floating popula-
tion which inctudes civilian 
population c .:sirous of jOining tho 
pattern or studies adopced in tbo 
Kendriya VJdyalayas. 

II. KcndriY8 Vidyalayas in J nstitutions of 
Higber Learnins and Public Sector 
Undertakin,s : 

(I) Children or the employees of tbe 
In.ti-tutioo/pubUc Sec'or· \}oder-



(Ii) 

taldnlS wbich i. meetfnt all the 
recarrina and non-recurriol Q. 

peadlturo OD tbe Vidya'aya builtiiD. 
aDd equipment aDd scatt. 
Children of transferable Central 
Government employees iocludina 
Defence/CRPF/BSF Personoel in 
uniform and employees of AU India 
Services and Indian Fareilo 
Service. 

(iii) Children of uansferable ernpJo),eea 
of autonomous bodies tod Public 
Sector Undertaking fully financed 
by Central Government. 

(iv) CbUdreo of non-transferable Central 
Government employees inc:ludina 
Defeoce/CRPF !BSF Persoonel. 

(v) Children of other fioatina popula-
tion which includes civilian 
population desiriou'l of joinioa tbe 
pattern of studJ.:s adopted in the 
Kendriya Vidyalayal. 

Escept Ions : 

1. 

2. 

3. 

4. 

The children of defence personnel 
kined in action may be pJaced 
under the clause -exceptions· as 
laid down in the Education Code 
of the Kendriya Vidyalaya 
Sangotban in the matter of admis-
lion in the Kendriya V,dyalayas. 

The children of tbe VidyaJaya aod 
Kendriya V.dyalaya Sanlatban 
staff will be provided scats upto 
S% of the total seats in any of the 
classes io aoy year. In case there 
;s a demand fOf the seats beyond 
tbe above p~r~ntal~t permission 
of tbe Assistant Commissioner 
concerned should be obtained 
berore band. 

Chairman, Kendriya Vidyalaya 
Sangqthan. may aHow as a speciaJ 
case admrssion or the children or 
Members of Parliament provided 
tbcy are qualified. 

Tbe Commjssion~rt Keodriya 
Vidyalay. Saoptban, is empowered '0 mako relaxation io mOIl dcte". 

iDa cues aftd .... al special 
penD_loG for .dmialoo. Irrespec. 
am or lb. cat.aory to whiGh die 
cbIJdreD _lona. 

.,18 ••• 1 .. : 

(0 The term t"fran'ferable Central 
Government Employee- meaD. 
emplo"_ wbo bave ooderaone at lea., one tranler durin. tile 
precodiOS 7 yean. 

(II) The term ·CtJildrco· used io tbe 
above .. meoliooed ··prioritiel". 
IllMOI 1008/ dauabten of tbe 
caleaoriea of employees mentioned 
therein includiol their lepUy 
adopted cbildrco aad ltep-cbildreo 
only. The araodlOos" dependent 
real brothers and skICH of .ucb 
employees will however. be 
accorded second priority. J.". tbe." 
children will be deemed bclon.inl 
to • catcaory nellt below to that in 
whicb their own children are 
placed. 

RetenatioD for 8~be'.Jed Ca.teIScbtd.l~d 
Trfbe Cblldl'eD 

Fifteen per cent and soven-and-a-b.1f 
per ceot of tbe fresh admissions in every 
Kendriya Vidya'aya will be rClerved ror tho 
children of transrerable employ ttl beloD,in. 
to Scbed u led Castcs/Scb~duled Tribes, 
respecti-.ely. Effort. will be made to admit 
locb Scheduled Caste/Scheduled Tribe 
candidates upto tbis percentaae in eacb 
Kmdriya Vidyalaya. If necessary. by relaKina 
the quaUryio, standardl. In the eveDl of 
Iufficieot number 01 Scheduled Calle/ 
Scheduled Tribe cbildren of transferabJe 
employees of tbe Centra. (Jovctomenr! 
aotonomous bodies aDd Public Sector 
Undertaking., fully finaaced by the Ccatral 
Oovernment. and or other prioricy cateaoriea 
not beinl available to complete tbe reaerv~d 
quotal, tbe vacancies will be made avaUab •• 
to Beneral cate,ory or children. Tbeao 
retervatlonl wllJ apply only to leats filled by 
(rem adm •• on in the be,ioninl 0' tile 
academic tetlioD. 

10 each priority cateaor,. cbUdren of 
tbose with more 'ranlfer. involYiaI cbaqe 
Or .. ldeDOl of .,..".,t -Dct ~b1l4 durloa .~. 
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tl" aeven ,.fI. .ball aet prelererJCC 0 .... 
the others. 

Dlreet Tnal •• Iroa H, •• raba. to J •• ma 
Tawl, Trha",um aad RaDle,,,a,.. 
a. froID VIJaJWada to Jammll 

Taw' 

5300. SHRf SRI HARI RAO: Will 
the Minister of RAILWAYS be pleased to 
.tato: 

(.) whether there i. a01 propoaal to 
Introduce direct traios (rom V.jaywad. to 
Jammu Tawi. Hyderabad to Jammu Tawi. 
Hyderabad to Trivandrum and Hyderabad 
to Ramc,bwaram; and 

(b) if so. the time by which tbole traios 
are proposed to be introduced ? 

THE MINISTER OF STATE OP THB 
MINI4iTRY OP RAILWAYS (SHRI 
MA DHA VRAO SCINDIA) : (8) and (b). 
It is proposed to Introduce only one new 
train bet\\leoo Hyderabad aDd eacbin from 
April. 1987. 

Rese"atloD R.lea ror SC/ST 

'lOt. SHRf M. MAHALINGAM: 
Will the Minister of HEALTH AND 
FA~ILY WELFARE. be pleased to state: 

(al whether it Is a face tbat Reservation 
orders for Scheduled Ca.te and Scheduled 
Tribe employees io Central Research Insti-
lute Siddha, Madra. and Captain Srinivasa 
Murthy Drul Research Ayurvedba are Dot 
beiDI foHowed at tbe time of recruirment. 
promotion and .t coofirmation .taac (rom 
tbe da te or issue of tbo,,, orders; 

(b) if followed, cadre-wise and year-wise 
delail, thereof; and 

(c) when the backlol, if 80Y, will be 
cleared ? 

THE MINISTER OP STATE. IN THE 
MINISTRY OP HEALTH AND fAMILY 
WBLfARE IN THB MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(KUMAR 1 SAROJ KHAPARDE): (a) to 
(c). Tbe information is beina collected 
and tho .. me will be laid 00 tllo Table or 
tbe 80\110. 

Spec ••• A".r •• for Promotfal Eduaatloe 
AmODllt ~CI/ST. 

5302. SHRI K. KUNJAMBU : Will tbe 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pJeued to state: 

<a> whether tbere is aoy scheme to livo 
special award. and to proyide financial 
iocentives to individuals/oraanisations wbo 
are eDsaled in promoting education amODI 
tbe Scheduled Castes and Scheduled Tribes 
in the country; 

(b) if 10, tbe details tbereof; and 

(c) tbe details of individuals/oraanl-
sations who were given .",ards/finaocial 
incentives during tbe past two years in 
Kefal.1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OP 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : <8> No. 
Sir. 

(b) and (c). Do not arise. 

A("('umulaf'OD of Cargo In Wareho •• el 

5303. SHRI KAMLA PRASAD SINGH: 
Win tbe Minister of CIVIL AVIATION be 
pleascd to state: 

(I) whether under an agreement between 
IAAI aDd tbe airlines. cargoes havo to be 
cleared within 72 b~ur5; 

(b) if so. what are tbe reasons (or 
large accumulation of cargoes in JAAI 
warehouses; and 

(c) what are tbe details of tbe default-
ioa airlinel and what action is proposed to 
be taken in the matter of cleariDI tho 
accumulated caraDeS speedily '1 

THE MINISTER OF STATE OF THB 
MINISTRY OF CIVIL AVIATION (SURI 
JAGDISH TYTLER) : (a) No, Sir. 
However, in view of tbe backlog of export 
carao at 1.0.1. Airport, Airlines were advised 
'hat export carao earmarked for ftiahll 
leavinl within 72 bours only (eKcludiq 
bqlida),l) would ~ acce,ted at tho Carao 




